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I Assets in joint name indicating the extent of joint ownership will also have to be given
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GOVERNMENT OF BIHAR
e-Court Fee

AR T

RCT1909E2008L10

DATE & TIME : 19-MAY-2020 11:22:06

NAMES OF THE ACC/ REGISTERED USER : SREI INFRASTRUCTURE FINANCE LIMITED
LOCATION : CIVIL COURT MUZAFFARPUR

e-COURT RECEIPT NO : BRCT1909E2008L105

e-COURT FEE AMOUNT : T90

Statutory Alert : The authenticity of this e-Court fee receipt should be verified at ww$:shcll

Authority. This receipt is valid only after verification & locking by the Court Official.

M Any discrepancy in the

|details on this receipt and as available on the website renders it invalid. In case of any discrepancy please inform the Competent
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(6) 1 give herein below the details

Total of Current Market

2,23 Doodp

|_Value of (i) to {v) above

of libilities/ dues to public finencial institutions and government i-

(Note: Please give separate details of name of Bank, Institution, entity or individual and amount for each Item)
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Service Tax Dues
Niﬂ;ﬁlmum Tax Dues
Sales Tax Dues

Any other dues

Grand total of all Govt. dues
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(8) My educational quakifiestion is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
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VERIFICATION
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